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Adani Wind Energy Kutch Five Limited (AWEKS5L), a renewable energy generator,
was granted Stage-ll connectivity for 130 MW at the 765/400/220 kV Bhuj Il Pooling
Station, towards which the Petitioner furnished a CONN-BG of 5 crore. At the request of
the Petitioner, the CTUIL shifted its Stage-1l connectivity from the Bhuj-1l Pooling Sub-
station to the Bhuj-1 Pooling Sub-station, and the petitioner accordingly surrendered its
connectivity of the Bhuj-lIl Pooling Sub-station. The CTUIL, vide letter dated 11.2.2021
revoked its connectivity at Bhuj-Il Pooling Sub-station and on 31.3.2021 granted Stage-ll
connectivity to the Petitioner at Bhuj | Pooling Sub-station. The CTUIL initiated action for
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partial invocation of the CONN-BG (worth 5 crore furnished by it qua Bhuj-Il PSS) towards
recovery and realisation of ¥3.5 crore (i.e., equivalent to the BG amount, which is to be
furnished by connectivity grantee in terms of Revised Procedure, 2021). Therefore, the
Petitioner opened an FD for 3.5 crore so that the BG of %5 crore is not encashed.

2. The learned counsel for the Petitioner submitted that the instant petition is filed
seeking a refund of %3.5 crore from CTUIL, which was collected from the Petitioner
purportedly towards surrender of connectivity at Bhuj 1l Pooling Station of PGCIL, on the
ground that there is no such provision under the Pre-revised Procedure, 2018 and the
Revised Procedure, 2021 permitting such collection of money.

3. After hearing the learned counsel for the Petitioner, the Commission directed as
follows:
(@)  Admit the petition.
(b) Issue notice to the Respondents.
(© Serve a copy of the petition on the Respondents.
(d) Respondents to file their reply by 16.10.2023 with an advance copy to the
Petitioner, who may file its rejoinder, if any, by 6.11.2023.

4. The Petition shall be listed for hearing on 22.12.2023
By order of the Commission
sd/-
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